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Vice-Chairafl. 

The applicant is presently working 

—, 
•)Lamr Assistant N.F. 

Rai1way, Rangia Division. The applicant 

falls under the reserved category, i.e. SC 

an as such, he is entitled to certain 

• 	.. pri1egesaS ..per. the- rules. The applicant 

jined the Rai 	Dion in the year 

• !.09- Mide pr1çi p,07.2P6 the applicant 

.was. transfetred . to .Tinsukia abolishing 

the post.' of' CLA 'of' Rangia Division. 

• 	 • e• According ±o .the. applicant if he is required 

to be transferred to Tinsukia due to 

de1tion::rofth 	fCLA Rangia 

DiviThfi ti'ie 	licantslaould b'pted at 

• 	Head Quarter, Maligaon instead of 

Tinsukia since Maligaon is the nearest to 

his home town. Because as per rules 
• 	holdin 	.fi g the eld, the applicant being falls 

under SC category cannot be transjerred 
• 	• frequént, and if the applicant transferred 

	

• 	; should - 'be posted nearest to his 

hometown. The applicant averred that the 



ontc / - 
18.07.2006 Respondent To. 4, the predecessor df'ke 

• 	Jpc ant, who was worldng at Tinsua 

the 

4eadquarter, Agrieved by the said action 
r CL 	 1the spicit t 	pheant.Jias 

sedun the Jøflowing Id 	..VT 	'r ,- rin 

T:3 I::icHo 
To direct the Respondents to 

tLaside (.and.quash the 
iinined 	d4r dtt1, 5.7.06 - - 	

iô.i.. 
2 . cO  ~ Ilc ppcnt to 

flUiam posted at the Head 
• ;±Mnigao\ox.qin any 
place, which is near to his 

1 	8.3 Cost. of the application. 	-" e.. 

F to iiid cs and 
ccum stances of the case as 
deemed fit and proper." 

ffj M (héiida, 1earëd unse1 for 

-•. 	 the applicait &ibmifted that the 
r 	

- 	 1 10 - 

apphcant's faxn1y and hi tw 4childi enai e 
L 	i , Istudying ,in qla p( and viir it NaThan 

* andinid acadfriic transfer will adversely 

-ff-tJe stuäy of his children since his 

-. - 

	

	
attention is . equired in €iir study. Mr 

Chanda, leariied counsel also submitted - 

- 	 ........— 	 0: •• 

that he will Pe . satisfied if a direction is 
.----.-.-,--.. 	

: 
given to the respondents accommodating 

	

. 	: 	: 
t1i aTpplicant like his predecesor, the 

.RespodntNo. • 4 aithaz:per,rules with 
snecial reference to, rule 13.2 of •- - 	 . • -. 	- .- -•. 	.' 

• 	'0 	
. 

"Concession rand,. Facilities Admissible to 
••••.,. Scheduled d'astes and Scheduled Tribes 

. 	 Other than ;in Direct Recruitment and 
Promotion". Dr. J.L.. Sarkar, learned 
standing counsel for the Railways 
submitted thathe has no objection in 

Contd/ - 



Con.td/- 
18 07 200C conideing the representatioll of the 

• 	 • .aplicant; 

Consideiang the entn e tspects this 

Couit is of th*evieiv that it will meet the 

ends of justice if a dii ection is given to the 

applicant to file a epi esentation i  

Accoi1clingly, the applicant is directed to 

file a comprehensive 1 epresentation 

naii ating all his grievaiieS alongwith a 

copy of this O.A. and other documents 

befoi e the iesgondents witbrn 10 days 

Li em today On i eceipt of such 

• representation, the respondents shall 

consid the saae and pass appropriate 

ordei and counmumcate the same to the 

	

S 	 applicant within three weeks thereafter. 

• 	The OA is disposed of at the 
admission stage itself. No eider as to 

' 	, 	 • 	 costs. 

(7 ( OL 

	

A-J 	
' 	• 	• / mb/. 	

• 	;• 	• 	 S 

.1 	 5' 	

5 	
•1, 	 • 	

• 	I:' ' 

• 	 ,. 	 ., 	 I . 	 S 	
5 	 .5 

• 	 -•-- 	 • 	 S  

	

• 	 5', 



iR ;jt q. 
Ceptral 	

. 

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GIJtIJAHAT I }3ENCF1 

0.4. No. I 	,crf 2006 

Shri Jitendra Nath Barman 	 Applicant. 

Union of India & ors 	 Respondents 

SYNOPS IS 

The applcant at present: working as Chief Law 
Asstt. in the N.F.Rai ii&iay Rancjia Division The applicant 
fails under the reserved category ie SC and as such he is 
ent:i.tled to certain privileqes as per the rules. The 
applicant jo:i.ned the Rangi a Division in the year 2003 and 
since . then he has been working to the satisfaction of all 
concerned. But the Respondents with some ulterior motive 
issued an order dated 5.7iO6 transferrino the applicant to 
Tinsukia and thereby abolishing the post of CLA of Ranqia 
Di.viion, The applicant submits that if he is required to be 
transferred from Rariçjia Division due to deletion of the post 
of, CLA/RNY the respondents could have posted him An the 
Head c1uarter, Mal igaon instead of Tinsuk ia since Mal igaon is 

'nearest to his home town. EecaLtSe 	as per rules holding the 
field 	the applicant being fails under SC category can., not 
he transferred frquentiy, and if transferred should he 
pos.ed nearest to the home town. 
igFrint 	--t-t-iJ p posTTôn of law in this reqard7 

transfer'recf him to TinsLtkia which is far away from his home 
town.The applicant having no other alternat ive remedy has 
come under the protective hands of this HanbIe Tribunal 
seeking redressal of his gri evances, 

Hence this application. 

c-J 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
OUWAHATI BENCH 

Title of the case 	a  

1ETWEEN 

Jitendra Nath Barman. 	Applicant. 

AND 

Union of mdi a & ors 	Respondents., 

I 	N 	B 	E 	X 

SINo. Particular's 	Page No, 

1. Applic:ation 	I to 	10 
2 Verific:atjon 	,.,.,.,.,.,.,,,. 

 Annexure-i 	,., 

 Annexure -2 	'" .4.,.,,. 

 Annexure '-3 	.,.,,. 	 .. 

 Anne>ure-4 I 
7 , Arnexure 	,.,.,.,.,.,.,.,.,.,, ro 

Fiiedby : 	 ReqnNo. 

FiJe 	D.\PRIVATE\ji.tendra 	 Date : 	'O 
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BEFORE THE Lr kI 	(JN1 (14 T rr 	ivr I H Jkfl JI4Ai 	 — 
OUWAHAr 1 BENCH 

(n app lic:ation •t..tnder sect ion 19 of the Central 
dmin:i strative Tribunal c:t 19S5 

Oo 	 2ø6. 

BETWEEN 

I Sri Jitendr a Nath Barman 
son of late Thaneswar Barrnan 
resident of P or a k uc h I 
P O Sondha Dist Naibari 

0 	 a'," Applicant. 

- ANI) 

1 The Union of md :1. a 
Represented by the General Manacjer (P ) 
NFRailway 5  Maiic:,aon, l3uwahatj —11w 

2 The Div:isional Railway Nanaqer (P) 
NFRai 1t&lay, Ranqi a Di iis ion Ranqi a 

3 The Sr Deputy Genera]. Manacjer,  
NF,Rai Iway Na]. iqaon. 

4 SrI Raj esway' Das 	 S 

3/0 Sri Sa.rbeswar Das 
R/O Nalbari 

Respordents, 

DETAILS OF THE APPL ICATION 

1 	PARTICULARS OF ThE ORDER AGA INST WHICH ThIS APPL ICA" ION 

1.3 MADE 

This app 1 lcation 	is di rectd aqainst the orders 

issued• 	under memo 	No 	E/254/84/Pt 	VII (T ) Loose dated 

7200 	issued by, the General Nanacer 	(P) 	NLG 	and order 

und er memo NO E/283/ I /RNY/PER dated 	1 ø 7 2G$6, issued by the 

DRM(P)/ RNY 

2 LIMITATIoN 

V 
	

I 



The 	applicant 	dccl ares 	that 	the 	instant 

application has been.filed within the limitatidn p eriod 

prescribed under section 21 of the Central cdministrative 

Tribunal Act19B5 

3tJRISDICTION 

The applicant further declares that the subject 

matter 7 of the case is within the jurisdiction of the 

Administrative Tribunal. 

FACTS or THE CASE 	 - 

41 	That the applicant is a citizen of India and as 

such he is entitled to all the rights 	privileges and 

protection as guaranteed by the Constitution of India and 

laws framed thereunder.  

42. 	That.. the applicant at present working as Ch:ief Law 

Astt.( in short CLA) 	in the NF.Raiiway, Rang:ia Division, 

The applic:ant 'falls Under the reserved categthry ie SC and 

as such ftc he entitled to certain privileqes as per the 

rules The applicant joined the Rangia Division in the year 

2013 and since then he has been working to the sat isf action 

of all concerned. But the Respondents with some ulterior 

motive issued an order dated 5706 transferrinq the 

applicant to Tinsukia and thereby ahoiishinQ the post of CLA 

of Rangia Division,' The applicant submits that if ' he is 

required to be transferred from Rangia Division due to 

deletion of the, post. of CLA/RNY the respondents could have 

2' 



In 

posted him in the Head Quarter, Hal iqaon instead of Tinsukia 

since Hal igaon is nearest to his home town. I3ecause as per 

• rules hoidinq the field 5  the applicant heinq a member of SC 

.communit> can not be subjected to frequent transfer and if 

transferred he should be josted nearest to his home town0 

However, the respondents ignorinc the settled proposit:ion 

of law in this regard, only with the sole purpose to harass 

the applicant transferred him to• Tinsukia where there is no 

ex:istenc of the said post of CLA, which is far away from 

his home town0 The applicant having no other alternative 

r'emedy has come under the protective hands of this Honble 

Tribunal seeking redressal of his grievan:es. 

This is the crux of the matter. Details of the 

application is given below, 

4,3. 	That the applicant was initially appointed as Law 

Asstt. (LA) on 1 11.89 and joined in the Head Quarter, 

Haligaon. In the year 1992 the respondents issued an order 

transferring 	him 	to 	Tinsukia 	vide 	order 

E/283/III/173/pT-1Ii(t)/MiG dated 157.92. But the said 

transfer order has been stayed by the respondents by their,  

own as that was against the rule holding the field. 

Thereafter, the applicant was promoted to the rank of Chief 

Law 	sstt, (CLA) vide Poffice order No.E/255/14/pt.-tI (1) 

dated :19.595 w0e,f, 1.3.93. 

In the year 2033 ire. on 1.403 the applicant 

opted for transfer and posting at newly created Rangia Di vn 

as :i t was near to his home town Nalbari ( 13 K.M. only ) and 

the respondents actinq on his such option transferred him to 

3 



Ranqia and accordngiy he 	joined the said place on 1503 

Since then he has been render:ing his service 	without 	any 

blemish from any quarters 

A Copy of the said transfer order 

dated 14.03 is annexed herewith 

and marked as ANNEXURE - 1. 

4,4 	That the appicant begs to state that on 5706 

the respondent No1 issued an order tr'artsferring him from 

Rangia to Tinsukia Pursuant to the said order dated 57.06 

the respondent No2 vine order under memo No 

E/283/I/RNY/PER dated 10706 released the applicant from 

Rancia Division. It is ftrther stated that the past of CIA 

of Rangi a Di vn has been van ated with one past of LA at 

Tinsukia Divn temporr:iiy for a period of one year or ti]. 1 

such time the post of ALO attached to RangiaDIvn. is filled 

up But in reality there is no incumbert work ing at Tinsukia 

Divn and the works pertaining to riisukia Divn are at 

present being c:anduc:ted from Head cLuarter, Hal igaon 

Considering the quantum of work, the respondents withdrew 

the eaniir incumbent from Tinsukia Divn and placed in the 

Head Guarter at Na]. iqaon In such a situation the app Ucant 

could not have been pasted at Tinsukia Divn as he is the 

senior most CLA in the NFRaiiway. In case of any exigency 

some other junior CLA Cuid have been pOsted at Tinsukia 

Divn However, in the impugned order of transfer, there has 

been a mention that he has been transferred vise one Sri 

Rajeswar VDas, where as said Sri Des never had occasion to 

work phys:i.cally at Tinsuki a In case of Mr DCS g  he was 

ci lowcd to perform duty from Head (uarter but in case of the 

®R 	
4 



applicant he has been directed to report to Tinsukia 

personally, which shows malafide on the part of the 

respondents. 

Copies of the orders dated 5,7.06 

and 10.7.06 are anneNed hePewith and 

marked as ANNEXIJRE-2 and 3 

respectively. 

( 

4,5, 	That the applicant begs to state that as per 

clause 142 (ii) of l  Concessions and facilities admissible 

to scheduled castes and scheduled tribes other than in 

direct recruitment and promotionst an employee who belongs 

to reserve category can. not be. transferred unless there is 

any strong andvalid reason having regard to the said 

observation. it is the duty of the respondents to 

incorporate the reasons in the order of transfer, but in the 

instant case there is no such indication. It is further 

submitted that if the applicant is to be transferred then it 

is apparent from the above, clause that he should be posted 

at the nearest station of his home town. It is pertinent to 

mention here that there are numbers of vacancies exists in 

the Head (quarter i.e Nlaiigaon,c3uwahati where the applicant 

can easily be accommodated, 

An extract of the said Rule is 

annexed herewith and marked as 

ANNEXURE-4. 

4 	That the applicant begs to state that his children 

are studying 	in class IX. and VII, and ver'y few months 

left for their final examination 	It is noteworthy to 

.5 



ment ion here that in the mid-sess ion of educ:: at ion of the 

ch:i. Idren of the app I icent he can not be transferred out 

from hjs home town . It is also stated he rewi th that the 

transfer of the app I icat wi ii hamper in the study of his 

c: h i 1 dr en 

47 	That 	the applicant begs to st:ate that 	the 

respondents have created two posts of Asstt Law Off :icer 

in short ALO ) 6F'DUp 3) v ide Off ice Memorandum c: i rcui at cci 

vide GM(P)/MLGs letter No E/2541III/16(o) dated 12506 

of which one post is meant for General catecory and other 

post is reserved for SC category, for which app 1 icatic:.ris 

were invi ted Ac::cord :inc ly the app). icant sbmi tt.ed his due 

app 1 :i cation 	form and same has been accepted by 	the 
J 

respondents 	The examination for filling up of the post of 

?LO will be held shortly it is pertinent to mention here 

that apart from be:inq the senior most of all the eiiçjibi e 

cand:idates in the reserved category the applicant is the 

only 	candidate whose candidature has 	been 	accepted 

ther?'fore the respondents ought not have transfe rred the 

applicant to such a distant piacc...that too when there are 

vacancies avail able in the Head (uar'ter which is nearer to 

his natfve place .;othat he can easily appear in the 

exam:inat ion scheduled to be held shortly. But the 

respondents only with the sole purpose t& deprive the 

applicant and to appoint p erson of their choice :issued the 

impugned order dated 5.7.06. 

A copy of the said letter dated 

125 ø6 is anne>red herewith and 

marked as ANNEXURE-5. 
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43. 	That 	the 	Applicant 	begs to state 	that 	he has 

completed hardly thr.e years of servic:e 	at Rangia and as per 

the rules holding the field frequent transfer in case of the 

off:icers 	fal 1 	under 	the 	r?served 	category 	is not 

permissible. 	The 	applicant 	further 	submits 	that the 

respondents 	knowing 	fully 	well 	about 	the 	in 	coming 

• examination 	for. the post of ALO 	have issued 	the 	impugned 

order of transfer only with the purpose to harass him 	That 

is 	why the applicant has come before this Hon 'ble 	Tribunal 

praying 	for 	an 	interim order suspending 	the 	effect and 

operation 	of 	the order of transfer till 	disposal 	of the 

appl ication. 	It is noteworthy to mentior 	here 	that there is 

also a provision 	for in serVice pre examination 	training to 

he 	held in the head quarter for the SC & ST candidates and 

in the event of such transfer- s 	the applicant would 	loose the 

opportunity 	of 	such pre- examination trining for 	the in 

coming examination 

49 	That 	the Pppiicant begs to state that 	the 

respondents have issued the impugned order of transfer 

without applying the ii' mind and without following the 

relevant rules holding the field The children of the 

applicant are in the mid-session of their study. Also the 

wife of the applicant is suffer'ing from chronic nervous 

disease relating to the nerve and as such there is a 

requirement of his presence and regulap attendance 

Therefore the applicant at this situation could not have 

been transferred to such a distant place 

S 	

• 	7 



5 GROuNDS FOR REL IE:F WI rH L EGcL PROV 191 ON 

51 	For that the action/inaction on the part of the 

Respondents in transferrino the appi :icent to Tinsukia is 

illegal arbitrary and same is liable to he set aside and 

quashed 

For that the respondents acted contrary to the 

settled proposition of law in transferring the appi icant to 

a distant: place when there id vacancy exist in the nearest 

p1 ace and therefore same is not sustainable and henr:e 1 iab].e 

to set aside and quasheci. 
p 

5 	For that the respondents have acted illegally 	in 

transferring the 	applicant in mid-'session 	of his 	children 

and as such the act ion on the part of the respondents is 

required t6 he interfar'ed with by this 1-len hi a Tribunel and 

to set aside the impugned order of transfer.  

For that the respondents knowing fully well about 

the 'fact that examinat. ion for the post of ALO is going to be 

held shortly andt he app). iret is the only candidate in the 

SC category,  have 	issued the :impucned order of transfer only 

with 	the sd a 	purpose 	todepri ye 	the applicant 	from 

appearing in 	the examination and 	in serv ice or'e"-e>aminet ion 

training and hence same is not sustainable in the eye of 	law 

and Pequired to he, set aside and quashed 

For that in 	y vw O- IKL. 	lu- 

act :ior'i of the respondents is not sustainable in the aye of 

B 
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law and liable to be set aside and qushed. 

- 	The applicant craves leave of the Hon'bie TrIbLfla1 

to advance more grounds both legal as wei 1 as factual at 

the time of hearinq of the case. 

6,DETAILS OF REMEDIES EXHAUSTED 

That the appi icnt dccl ares that he has exhausted 

all the remedies avai lable to him and there is no 

alternative remedy available to him, 

7 MATTERS NOT p:RFvrnuc3Ly FILED OR PFNl)iNC IN ANY OTHER 

COtJRT 

The applicant further declares that he has not 

filed previously any application, writ petition or suit 

regarding the grievances in respect of which this 

•  : application is made before any other court or any other' 

Bench of the Tribunal or any other ai.tthori ty : nor any such 

application writ petition or suit is pending before any of 

them 

a- 

S. REL IEF SOU€*4T FOR: 

Linden the facts and circumstanc:es stated above, 

the applicant most respectfully prayed that the instant 

app :i ic ation be admitted records be called for and after 

hearing the parties on the cause or causes that may be shown 

and on perusal of records, be grant the followiricj reliefs to 

9 



Ho- 

the appiicant- 

• 	To direct the Respondents to set aside and qi.tash 

the impugned orders dated 5.706 and 1070 

82 	To allow the applicant to remain posted at the 

Head cuarter, Maliqacin or in any place which is near to his 

native piace 

8.3 	Cost of the application. 

84. 	Any other relief/reliefs to which the applicant is 

entitled to under the facts and circumstances of the case as 

deemed fit and proper.  

9 INTERIM_ORDER PRAYED FOR 

Under the facts and circumstances of the case the 

applicant prays for an interim order directing the 

Respondents to susperd the effec:t and operation of the 

impugned orders dated 5716 and 10.706 with a further 

prayer to a3.iow him to continue in his present place of 

posting till disposal of this application. 

10.  

11, PARTICULARS OF THE IPO.: 

I.P.O.I. 	No 

2. Date  

3 Payable at 	Guwahati. 

12 LIST OF ENCLOSURES 

As stated in the Index 

0 
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VERIFICATION 

I Sri Ji tendr'a Nath Barman , acied about 54 years 

son 	of Late Thanesvar Earmari 	resident of Parakuch I P.O.  

SondhaDist-Nalbari 	do hereby solemnly 	affirm and verify 

that 	the 	statements 	made in para- 

cjrephs are trite 

to 	my 	knotL,.1edce 	and 	those made in 

paraQraphs 	 are 	true to my information 

derjv.ed 	from 	the 	records 	and the 	rests are my humble 

submission 	before 	the 	Hon hle 	Tr'ihunal I have not 

suppressed any mateT-lal 	facts of the case 

I am the Ipplicant In the instant OA and I am 

entitlEd to st'jear this VCT'I ficaticmn 

And I sicin on this Verification on. this the J 
day of 	of 200, 

f- 
bignature 

L] 

Al 



S 	

(2) 	

(S 	 0 
- 	 I 

	

Cl CS 

• 	CO1(.i) 
' CP0/A/Ma1i-,n have apprDveld the lnt r- divi$l,r 	t-rnflsfe-f the fDllDwin staff. (J 	pti:n) r Cmmerea1 depnrncnt fr -  other dtvs1-ns t 	-n -t 	1i -  si zn rnent1ncd against c-ch t tho 1 r ex$sting pay nhdc a e , przv zI cd they are free fr 	DAR/spE/vtz. cases etc.. 	

. Jnmec fl 
 

under 

1. Sri Pradip Rr.S1.gh Ps.5OOocQj/ 	Li/Tslc 	RITY dlvn, 

2 "1i.rmnn,CLA 	P..75i_iiyJ/. CC0/LC 
3. 	M.C. .Knhitj, 	• .Rc 5000-..&JOo/_ 	Di'1/TSK 	-h.- CGc/1 	

• 	 cc 	 U • 	4. 
" Rameh fls\.jiansh 	P. 4 500_7000/_. 	*/MLG 	-di- Sr. Clerk 

They are eli' gi llie,  to get T.P,, tnsfr]jDcQ jDi fling time etc. as -  thcr trnsfer is n niminist ti 	gria 1  

- 

A(T) 
fr 

110. RE/283/01/Cr1/.y(p\ 	dated: 01/04/03 

CDpy frwnrded fD-r nfDatin and necss 	nctlDn t 
• 	

• i 	•FA e..CAO/1LG 
• 	2. ca4LG,ca -()/MLG 

• 	 . 	 3.CCO/LG, MLC • 	 4 D(P)/Tc 	••. 

- They nre requ€sed t znre the 
Ccri/CrtrnS41Lc Stff with the Instructi 

• 	 • 	

t this Dfulce their up-tdate 
P.Crtse S/Sheet etc. nay please Ise 
sent directly tD flSfl/Uy • • 	/ 	7. •0S/rn-Jy 

/ 	8.. DA0/TSk,Rii 
.9. APO/Phil/HQ, Ad1(Crt )/iILG , / P 	('1tG- 10. sti 	 their reSpctjve 	trjli1 Dfficer . 

• - 	 1. Mrs. P. Sal.kia,.Sr.cleç/ ET 
- 	 . 	 E je r 

• 	i :u2•., 	 • 

L )\ 	
GL 	G(J L 	 • 	

- 

• 	 . 	 .• 	
• 

• 	 • 

0 y  

up~j  
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—' 	 N.F. 1A1LWAY 

OFFICE ORDER 

SL)GM/Maligon has accorded his canctiun to the 	temporary 
variation of 1 (one) post of CLA in scale Rc, 7,450 — 11,5001. n1liched to 
•DRMP)RNY and I (One) pouoTEA In scaleRs. 6.500— 10,500i-nita-hed to 
DRM(P)TSK have been varrIateV1ce.'rsa In the public interest for a 
period of one year frOm the date of o erationor till such time the pos€ of 
ALO ( Group-B) in sca e In scale Rs. 7,500 12,000!- attaches to 
Dsion, 	created 	vide 	this 	oflice 	memurand u in 
E//27l/(CommI.)RcstJACSçF)Lcgai (:adrc' dated 28M6M6 l flIk4_ up whkh 
ever is earlier. But the post of LA now varriáted to RNY will coiue to i)t 
operated atRNY. 

post ofAL() ( Crimp 13) in caJc Iwscak !7,1)O 
12,000/- attached to RN\ Division is filled.up., the ps,stofCLA in scale Rs. 
7,450 - 11,500/- attached to DRM(P)RNY.nôw temporary variated to 
DRM(P)TSK will stand surrendered-in terni.s this omce memorandum no. 
E/41/271/(CommL)RestJAGST)Legai Ca re 	706.06 and w 
deleted from the BOS. 

2. 	Consequent on above, Shri J. N. Barman (SC)'CLA in scale Rs. 7.30 -. 
1 1,500/- under DRM(P)RNY is hereby transferred in lil.elstlng pa & 

scale and posted under DRM(P)TSK on administrative, ground with 
d t immediate 	ect I he aho e transfer order has h en ksucd as per order of 

SDGMJMLG, 	 . 	. 	.• :: •., 

(S.R Nandy) 
Senior Personnel Officer (1) 

	

for General Manager 0T,ll(; 	2 
No. EI254I84IPt ViI(T)Loose 	 l)atcd 05.07.06 

/ Copy forwarded for information & necessary actlonto 

I.FA & CA(')IMLC 
2.SDGMIMLG  
3.DRM(P) RNY & ISK 	'. 	. . 

4.I)y.CPO(G) 1\11,G 
5.DF'MJRNY &TSE. 	. 	= 
6. Staff concerned through DR\1(P)RNV. 

for General Manager (1')Ml.,U 



N. F. Railway 	 . 
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Office of the 
Divi. Ply. MaaQet(Th 

Ufl1ceO1 	 . 	 Raagiya. 
Date 10.07.2006 

N6.E1283/L'RNy/pR 

In terms of GM(PYMAljgaon's office eider No.Egvnrr 	ti 0507 06, one post of CIA atta&cd to DRM(PyRNY in scale Rs.7450-11,0/-  & one post of LA in scale I JO4Oj0WJtached to bRMwyl have been vaiiated Ce-isk i p3b.S.-C intcstfórapcdod cf-cue yr. 

Consqut onabo, Shii J.N.Barrnan (SC) CiA b. scale R&74501 1. 5(XY. who has becudcr:ftrli - . & posting und flRM(Pyi'x in his ezistiug pay & scale ,vale GM(PMahgaon's above office (*'de* 
, heby released from this oftice & 

to DPJ(P)PrSm 	iistratv grcd "iith efft fcni 1OO7U 

This issues with the approval of the compete n alIth(witv. 

V 

7 .  

(S.SARMA}3) 
A1iT!D).r 
£* 	 £ 

FOr DHJ'4(I'ykNY 

Cçpy forwarded for fiffimation
:.. 	and necessaiy action to 

1 t'A .fA *1Tf • £.( 	 svaa.. 

SDGMJMJjj 
DRM4PyrSK 
DFMjNy & TS 

S. Stiff concerned 

V  L 
For DRM(PVR NY 

pe.  V~ er_,~ Vj 
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1 CONCESSXONSAND FACLL1TIE..S ADrSHSSIBLE Td SC1iEDlJLED CASTES AND SCI-JEDULEJ) TR18E 
p ,OTJ-ER THAN IN DIRECr RECRWIMLNr AI\D 

r 
I 113 ii Securily Deposits—.Securit> deposits Irom Schcduj 

I Trbc candidates for employment on Indian R-uh s is 50 per ° Cien t the norma] security for training it can be deposited in a hi I suai or in instalments after the training aiu illy sI tried 
(LttLr N3 F(>Q1-57 Sc4/1 datcd 15th Ntncmbr 1957) 

13.2. ,Appontnents/Tzansfeis._(j) At the time of. jjtj 
appointnient, the Scheduled aste!Scheduled Tribe candid 
shpuld as far as pracbcable, be posted near to their home tos 
t a place where the adrnznstration can pros idL th m with qua-taUR   • 

	

	 :. subject to theiz.digibiliiy; - These instructions would equà1I 
apply to cases of transfer era promotion prouded the post 
avajlabJe. 	'. 	 .. 	 h 	 : 

6thJly 197 
0 ) Subjcct to the cxiCflC1LS of se icc trinsfer of Scheduk 

• 	Catcs and Shcdu1cd Tribes empioveesshoadd he confined td théi 
• 	 native districts or adioinirjdjstrjcts or the Olaces where the Admjj 

stration can prc'ide quarters.; Thv should he transferred ve 
rzrciy and for.very strong reàsonsbnly. 

• 	•.L 	(Letter Ns. (i) E(SCT)70CM151I5/3 darc'J j9rh N-jvcmber 1970 
(i) E(SCT)74C t5,53Jici l.it Jai ar 197) 

13 3 Pre-I innntien lraining Cc:irscs at ii e Unnersit) oi 
Mlahabad—Grant of leave to Scbedued Caste/Scheduled TrU 

•  einplovccs.-_Sclaedulcd Caste/Scheduled Tribe employees desirou 
ofjoiniag classes at the above-mentioned Trairiina Centre riaytak 
leave (earned leave, etc.) as due to them under normal rules ircludin • 	• 	extraordinary leave 

In casts shcrc the 1e\c dL. and 	't ('IU i ir 1cp_ is iiot stifli.. eat to cover thi per'ou 	nrp tn.. Guici I Mini9crs nuly oftru  
E th ir dis..r..uon grant c traorduarv Lt n i\ccs of 90 diys in rd l\a'ion of R1' 732-R I 

CL tier 	os Ci) L(SCT)6:e 	S i 1 ci Jih 	j  ry 1962 1d 
) C(SCT)62C'19/57 	rh I ' 'r, 19 631 -  - 

I 13 4 Criplii"t Pe 	cr—So f'ras cor,lju' 	d of , Scheduled Caste/Scheduled Tribe ceuploycos are concerne1., a 
scpt.rate Coriplaint Register should be maintained at various 
lcvls. All rcprcsetrtarcrns received from reserved COmiuluTuitY 
employees containing their f'rievanccs and conupaints should bc 
entered in this register and nceessarv action taken 1rGiCjOusiv arid 
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11\JExup -3__ 

LIOR1I lFi'. I FROII hER RAI t.\7A( 

r!  ( )ll 	ni tli'' 

Genci al ii i;1a.ieI l') 	/ 

No,E/251/III/16(0) 	 DateJ: 12.05.2006. 

To: 
The Genera Manager(Const.ru ction)/Maiig aorr 
DRM(P) s/K1R, RNY & LMGf'CCO/Maligapn, 
DGM(G)/MatJgaOti, SrDPO/KIR 1  Dy.CPO(COU)/1'lLG. Estate OffIcer/11thqaci. 
Law OffIcer/Malkjaon, DPOsJRNY & 111G. APO/LclMaligaon, 
Assti. Law Oil Icer/Mallqao;i, ACM/CourtJi 1 IiqfloIr 

Sub.:.- Sekctlen for the post of Asstt. Law Oliker (ALO)fGwup - ' IY. 

It has been cecrded with the approval of Competent Authority to form a 
panel of 02 (1 UP & 1 SC) persons for the post of Asstt. Law Officer/Group-B'. 

2 	The selection wUi be basd on candidates' performance both in written 
examination as well as Viva-voce test. The candidat, who qualify in the 	iftten 

examinatioli, will only be eligible for the viva-voce tt. 1 he !ist of senior supervsoiy 
staff of Leqalcadre, who are cllgible to appear for the said selectn are enclosed in the 

-- , 
	Main list and the Stand-by list, under Anneure-'A' in order of seniority. 

3. 	The written cxarnlnntion for said selectkn whi consist of only one paper on 

the foltowInj subjecis and inaxiniuur and mmimwn (lUdhi yinrq iiaiks for the same an e 

indicated as under:- 

MARKS 

C. 
7

ro1essoaisUbject, Establishment 
& 	

150 (including at least 1 90 
t 	

of 

I9nancial Rules 	 he total marks on Official 
laucivage Policy & Rides) 

(\ 
A \ 	'1. 	it may be noted that the qutbn paper will be UI linqual, i.e., Enqil,i P 

- 	C r 	Ilindi. it wilibe candidates' choice whether they write either In F millsh or in I linili. 

I (A I 	5. 	The Controlling olllccrs should notiFy this widely annnonqst tire stall of Ii,.' 
branch of. this Railway mentioned in both the lists as per Annexure-' A' under their 

control and obtain their written W1LUNGNESS/UNWILLIt1G1JL individually in the 
prescribed PROFORMA as enck)sed at attached as Annexure-'U' of this notificalioni and 
send tire same to tints (,:ftCc, so as to tenth by i.O!L06 witlinut fail. If n') nptl'nr k 

I 

	

	
eceived from any eligible staff from the Main list within the stipubted pen bd mnicntioned 

above, it will be presurped that he/sb is unwitting to appear in the above 
Conid......() 

-i çi z 

—fc 

 

 



adved to express 1heir wil!itigflCSS or n;iv; :iune5. 1 he Coiit 1i: 	 Hh 

that all stall under their control, whose names a'red i th 
	n st 

Stand-by Ust, hiv. exprt;SCd their vIiin c5S/un 	J5 in v:ri in3 to eiiaiji 	S 

office to,acce1erite the selection process 

Since one post is meant for 	, a u c-s 	coachn fo w!! 	SC/ST 

candidates wifl be arranged before ommeI1CeIflCtt 
of the vi itten camivatiofl. 1 fence, 

cüntroUflg officer(s) '.tiU have to enSure sping of those SC/ST caridklates to attend the 
i(l coaching without 1& 11 anyone ciuse to unde' g pi e-ection onchinci, a 

written uider1akiiig should be obtained from hUn/her to this e1le(t and sent to this 

oil ice In due course of time. 

11 any iepresentatiofl l 	rcceIe(l from any stall aqa st the 

seiiiori 	position shown In the Annexifi o or r.ny other par ticuiai s II er r'iri 

should be forwarded to this office inimediatefy. No representation aginst the 1ntçjrne'J 
seniority position will be entertained on a later date. 

3. 	
The final list of eligIble candititS under zone of consideratiOflWifl be 

published jrnmediat&y ater expiry of the target date. 

0. 	A 	copy 	of 	Iiabuc 	pibIished 	vicie 	RaiIv:y 	Board's 	letter 

No.E(GP)2003/2/32 dd 10.12,2003 Is enclosed as Ann.iXUie'C' with thIs11  

• nobuication for wide 
circulation amongst the eliihle staff conc1fled. 

The tecClpt f this notification may peaS be ackno'',ded. 

U/A As bo:. 
\\ It 	] L I 

Dy.CP0/GAZ 1  
For GMEURAL !11\fl\GFP(P) 

0 
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CLk FOR ThE SELEC1 

irMAI1_LIST -...  
4 	 I 

' r 

I .  

• 

R' 

dII!XU 

LO/GROUP-'B' 

ii1AtFU . 	. 	jAME WHE1HER DES1GNATL.. - 
a,- 	 '.sT/UR -- 

O '• II -SC_ CL.A/DRM(P)/RiIY 
- 

CIA/Grl(CON)JMLG o: -SI1RJRAJAI3ALl :•  (JR 
Uk;__. SHR1BTALUKDAR 	____Q: .C1NCCO[cpUR1)/riL..' 

Ir 	O5. SMT'DIPAU_KALlTAPAINE' UR' CLNGM(LAW)/MLG 
Lli 	LLat NEOG UR CLA/CCO(COUR1J/MLG 	_.4. 

07. HIUH.C._PRASAD:. ___________.' (JR LA/CPO(LC)IMLG.  
CLA/CCO(COUR1)/fILG. ____ 1 .O8 SHR1S.A.AHMED' UR 

, 1STAFD-Y LIST 
• 	: 

4 

• 

.f-. •..4•• 	 .4 

I .  

SSN 

01 
02 

703 
04 

(05 
06 
07 
08 

NAME OF ThE SiAF'; •_..: 
SHIUARUP KUMAR ROY 
SUIUBASUDEVSARMA± 
SHRI A_8HATtACHARJLE 
SHRI A_K_DOLEY 

RIMANARAN3ANSHARMA4.U.R 
jSHRlTi'TALUKDAR,.w, URt

RIGHANASHYAM_RAMt _______Sc
RI SUNU._MUKHERJEE4__"' _____ 

WUEThU 
SC/ST/UR. 

(JR 
JJR 

UR 
ST_ -  

UR 

DESIGNATION & STATID 

41 IDRM(PIjLfriG 
cWCcOCOUR)/MLG_ 
ç 	LC(ji1LG 
ccyR L 

CLNGM(LAW)/MLG 
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